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In Rape, Murder 0f Mumbai Girl, Rights Commission's Notice Top Cops

The victim's body was recovered from a septic tank in her locality in Nehru Nagar, the 
National Human Rights Commission said, quoting reports.

Mumbai | Press Trust of India

The National Human Rights Commission (NHRC) Monday issued notices to the Police 
Commissioner of Mumbai and Maharashtra's Director General of Police over a report 
that a nine-year-old girl, who had gone missing on April 4 from a slum in Juhu was 
found murdered two days later.

The victim's body was recovered from a septic tank in her local
NHRC said, quoting the report.

Preliminary medical reports have reportedly confirmed that she was raped and 
murdered, it said. 

"The NHRC has taken suo motu cognisance of a media report that a nine
girl, who had gone missing
was found murdered on April 6," the rights panel said in a statement.

The Commission has issued notices to the Director General of Police, Maharashtra 
and the Commissioner of Police, Mumbai seeking a de

The Commission also expects to have a report giving details of the mechanism 
adopted by the police authorities to address the issue more effectively, it said.

According to the media report, a similar incident had taken place in
about one-and-a-half year ago.

The NHRC observed that it seems the area lacks proper patrolling and monitoring by 
the police authorities. 

"The culprit in the instant case, has a criminal background as he was reportedly 
arrested by the police in the year 2013.

"The local police officials are expected be vigilant about suspicious activities of these 
anti-social elements so that such heinous crimes could be averted. The right to life 
and dignity of the innocent victim has been grossly violated," 

According to the media report, carried on Sunday, the mother of the victim has stated 
that the girl had gone to get a packet of tea after which she disappeared.

 

A missing complaint was lodged with 

was wearing. The police authorities have arrested the suspect with whom the girl was 

last seen by some people, the statement said.
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The victim's body was recovered from a septic tank in her locality in Nehru Nagar, the 
National Human Rights Commission said, quoting reports. 

Press Trust of India | Updated: April 09, 2019 00:29 IST 

The National Human Rights Commission (NHRC) Monday issued notices to the Police 
missioner of Mumbai and Maharashtra's Director General of Police over a report 

old girl, who had gone missing on April 4 from a slum in Juhu was 
found murdered two days later. 

The victim's body was recovered from a septic tank in her locality in Nehru Nagar, the 
NHRC said, quoting the report. 

Preliminary medical reports have reportedly confirmed that she was raped and 

"The NHRC has taken suo motu cognisance of a media report that a nine
girl, who had gone missing on April 4 from Nehru Nagar slum area of Juhu Mumbai 
was found murdered on April 6," the rights panel said in a statement.

The Commission has issued notices to the Director General of Police, Maharashtra 
and the Commissioner of Police, Mumbai seeking a detailed report in four weeks.

The Commission also expects to have a report giving details of the mechanism 
adopted by the police authorities to address the issue more effectively, it said.

According to the media report, a similar incident had taken place in
half year ago. 

The NHRC observed that it seems the area lacks proper patrolling and monitoring by 

"The culprit in the instant case, has a criminal background as he was reportedly 
in the year 2013. 

"The local police officials are expected be vigilant about suspicious activities of these 
social elements so that such heinous crimes could be averted. The right to life 

and dignity of the innocent victim has been grossly violated," the Commission said.

According to the media report, carried on Sunday, the mother of the victim has stated 
that the girl had gone to get a packet of tea after which she disappeared.

A missing complaint was lodged with the details about the location and uniform she 

was wearing. The police authorities have arrested the suspect with whom the girl was 

last seen by some people, the statement said. 

f Mumbai Girl, Rights Commission's Notice Top Cops 

The victim's body was recovered from a septic tank in her locality in Nehru Nagar, the 

The National Human Rights Commission (NHRC) Monday issued notices to the Police 
missioner of Mumbai and Maharashtra's Director General of Police over a report 

old girl, who had gone missing on April 4 from a slum in Juhu was 

ity in Nehru Nagar, the 

Preliminary medical reports have reportedly confirmed that she was raped and 

"The NHRC has taken suo motu cognisance of a media report that a nine-year-old 
on April 4 from Nehru Nagar slum area of Juhu Mumbai 

was found murdered on April 6," the rights panel said in a statement. 

The Commission has issued notices to the Director General of Police, Maharashtra 
tailed report in four weeks. 

The Commission also expects to have a report giving details of the mechanism 
adopted by the police authorities to address the issue more effectively, it said. 

According to the media report, a similar incident had taken place in JJ Marg area 

The NHRC observed that it seems the area lacks proper patrolling and monitoring by 

"The culprit in the instant case, has a criminal background as he was reportedly 

"The local police officials are expected be vigilant about suspicious activities of these 
social elements so that such heinous crimes could be averted. The right to life 

the Commission said. 

According to the media report, carried on Sunday, the mother of the victim has stated 
that the girl had gone to get a packet of tea after which she disappeared. 

the details about the location and uniform she 

was wearing. The police authorities have arrested the suspect with whom the girl was 



 

NHRC notices to Maha DGP, Mumbai police commissioner over 
reported rape, murder of minor girl
 

Press Trust of India  |  New Delhi
 

The National Human Rights Commission
Police Commissioner of Mumbai
report that a nine-year
a slum in Juhu was found murdered two days la
 

The victim's body was recovered from a septic tank in her locality in Nehru Nagar, 
the NHRC said, quoting the report.
 

Preliminary medical reports have reportedly con
murdered, it said. 
 

"The NHRC has taken suo motu cognisance of a media report that a nine
girl, who had gone missing on April 4 from 
of Juhu Mumbai was found murdered on April 6," the rights panel said in a 
statement. 
 

The Commission has issued notices to the
Police, Maharashtra and the
report in four weeks. 
 

The Commission also expects to have a report giving details of the mechanism 
adopted by the police authorities to address the issue 
 

According to the media report, a similar incident had taken place in JJ Marg area 
about one-and-a-half year ago.
 

The NHRC observed that it seem
the police authorities. 
 

"The culprit in the instant case, has a criminal background as he was reportedly 
arrested by the police in the year 2013.
 

"The local police officials are expected be vigilant ab
anti-social elements so that such heinous crimes could be averted. The right to life 
and dignity of the innocent victim has been grossly violated," the Commission said.
 

According to the media report, carried on Sunday, t
that the girl had gone to get a packet of tea after which she disappeared.
 

A missing complaint was lodged with the details about the location and uniform she 
was wearing. The police authorities have arrested the suspect 
last seen by some people, the statement said.
 

 
NHRC notices to Maha DGP, Mumbai police commissioner over 

rder of minor girl 

New Delhi Last Updated at April 8, 2019 19:36 IST

National Human Rights Commission (NHRC) Monday issued notices to the 
Mumbai and Maharashtra's Director General

year-old girl, who had gone missing on April 4 from 
was found murdered two days later. 

The victim's body was recovered from a septic tank in her locality in Nehru Nagar, 
said, quoting the report. 

Preliminary medical reports have reportedly confirmed that she was raped and 

has taken suo motu cognisance of a media report that a nine
girl, who had gone missing on April 4 from Nehru Nagar

was found murdered on April 6," the rights panel said in a 

The Commission has issued notices to the Director Gene
and the Commissioner of Police, Mumbai seeking a detailed 

The Commission also expects to have a report giving details of the mechanism 
adopted by the police authorities to address the issue more effectively, it said.

According to the media report, a similar incident had taken place in JJ Marg area 
half year ago. 

observed that it seems the area lacks proper patrolling and monitoring by 

"The culprit in the instant case, has a criminal background as he was reportedly 
arrested by the police in the year 2013. 

"The local police officials are expected be vigilant about suspicious activities of these 
social elements so that such heinous crimes could be averted. The right to life 

and dignity of the innocent victim has been grossly violated," the Commission said.

According to the media report, carried on Sunday, the mother of the victim has stated 
that the girl had gone to get a packet of tea after which she disappeared.

A missing complaint was lodged with the details about the location and uniform she 
was wearing. The police authorities have arrested the suspect with whom the girl was 
last seen by some people, the statement said. 
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Director General of Police over a 
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The victim's body was recovered from a septic tank in her locality in Nehru Nagar, 

firmed that she was raped and 

has taken suo motu cognisance of a media report that a nine-year-old 
Nehru Nagar slum area 

was found murdered on April 6," the rights panel said in a 

Director General of 
seeking a detailed 

The Commission also expects to have a report giving details of the mechanism 
more effectively, it said. 

According to the media report, a similar incident had taken place in JJ Marg area 
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NHRC notices to DGP Mumbai police chief 
written by Agencies April 9, 2019 8:01 am 

New Delhi/ Mumbai: The National Human Rights Commission (NHRC) on Monday 
issued notices to the Police Commissioner of Mumbai and Maharashtra’s Director 
General of Police over a report that a nine-year-old girl, who had gone missing on 
April 4 from a slum in Juhu was found murdered two days later. 
 
The victim’s body was recovered from a septic tank in her locality in Nehru Nagar, the 
NHRC said, quoting the report. 
 
Preliminary medical reports have reportedly confirmed that she was raped and 
murdered, it said. 
 
“The NHRC has taken suo motu cognisance of a media report that a nine-year-old 
girl, who had gone missing on April 4 from Nehru Nagar slum area of Juhu Mumbai 
was found murdered on April 6,” the rights panel said in a statement. 

The Commission has issued notices to the Director General of Police, Maharashtra 
and the Commissioner of Police, Mumbai seeking a detailed report in four weeks.The 
Commission also expects to have a report giving details of the mechanism adopted by 
the police authorities to address the issue more effectively, it said. 

According to the media report, a similar incident had taken place in JJ Marg area 
about one-and-a-half year ago. The NHRC observed that it seems the area lacks 
proper patrolling and monitoring by the police authorities. “The culprit in the instant 
case, has a criminal background as he was reportedly arrested by the police in the 
year 2013. 

The local police officials are expected be vigilant about suspicious activities of these 
anti-social elements so that such heinous crimes could be averted. The right to life 
and dignity of the innocent victim has been grossly violated,” the Commission said. 

According to the media report, carried on Sunday, the mother of the victim has stated 
that the girl had gone to get a packet of tea after which she disappeared. A missing 
complaint was lodged with the details about the location and uniform she was 
wearing. The police authorities have arrested the suspect with whom the girl was last 
seen by some people, the statement said. 

 
 
 

 

 

 



 
 

NHRC notices to Maha DGP Mumbai police commissioner over 
reported rape murder of minor girl 

PTI April 08, 2019 19:47 IST 

 New Delhi, Apr 8 (PTI) The National Human Rights Commission (NHRC) Monday 
issued notices to the Police Commissioner of Mumbai and Maharashtra's Director 
General of Police over a report that a nine-year-old girl, who had gone missing on 
April 4 from a slum in Juhu was found murdered two days later. 
 
 The victim's body was recovered from a septic tank in her locality in Nehru Nagar, 
the NHRC said, quoting the report.  
 Preliminary medical reports have reportedly confirmed that she was raped and 
murdered, it said. 
 
"The NHRC has taken suo motu cognisance of a media report that a nine-year-old 
girl, who had gone missing on April 4 from Nehru Nagar slum area of Juhu Mumbai 
was found murdered on April 6," the rights panel said in a statement. 
 
    The Commission has issued notices to the Director General of Police, Maharashtra 
and the Commissioner of Police, Mumbai seeking a detailed report in four weeks. 
 
    The Commission also expects to have a report giving details of the mechanism 
adopted by the police authorities to address the issue more effectively, it said. 
 
    According to the media report, a similar incident had taken place in JJ Marg area 
about one-and-a-half year ago. 
 
    The NHRC observed that it seems the area lacks proper patrolling and monitoring 
by the police authorities. 
 
    "The culprit in the instant case, has a criminal background as he was reportedly 
arrested by the police in the year 2013.  
 
    "The local police officials are expected be vigilant about suspicious activities of 
these anti-social elements so that such heinous crimes could be averted. The right to 
life and dignity of the innocent victim has been grossly violated," the Commission 
said. 
 
    According to the media report, carried on Sunday, the mother of the victim has 
stated that the girl had gone to get a packet of tea after which she disappeared. 
 
    A missing complaint was lodged with the details about the location and uniform 
she was wearing. The police authorities have arrested the suspect with whom the girl 
was last seen by some people, the statement said.  



Scroll.in 

Mumbai minor’s rape and murder: NHRC issues notices to DGP, police 

commissioner 

The rights panel demanded a detailed report on the matter and measures that will be taken to 
prevent such crimes from occurring. 

Monday, April 8th 2019 

The National Human Rights Commission on Monday issued a notice to the 
Maharashtra director general of police and commissioner of police over the rape and 
murder of a nine-year-old girl in Mumbai. The rights panel took suo motu cognisance 
of the case. 

The NHRC ordered the authorities to submit a detailed report within four weeks and 
asked for data on measures the police plan to take to deter such crimes. “It seems 
the area [crime scene] lacks proper patrolling and monitoring by the police 
authorities,” the panel said. “The culprit has a criminal background as he was 
reportedly arrested by the police in the year 2013. The local police officials are 
expected be vigilant about suspicious activities of these anti-social elements so that 
such heinous crimes could be averted.” 

The panel said that the girl’s right to life and dignity were “grossly violated”. 

The girl’s body was found in the drainage chamber of a public toilet in Vile Parle 
suburb of Mumbai on April 6, two days after she went missing. A police team 
arrested the accused, 35-year-old Vadivelu Chintambi Devendra, from his home, 
Deputy Commissioner of Police (Zone IX) Paramjit Singh Dahiya said. Devendra had 
been released from jail last year after he finished his sentence for raping a minor girl 
in 2013. 

Meanwhile, the Delhi Commission for Women issued a notice to the Tihar jail and the 
Delhi Police demanding why a rape convict was set free before his sentence ended, 
PTI reported. The Delhi panel said Devendra was released on the basis of “good 
conduct”. 

The Delhi Commission for Women asked the authorities for details of rape convicts 
whose sentences have been waived in the last 10 years. The police and jail authorities 
have also been ordered to specify measures they have taken to regulate the activities 
of rapists who have been released. 

The DCW asked the authorities to reply to its notice within 10 days or face the risk of 
civil court proceedings. “How did the authorities ascertain that he [Devendra] was a 
changed individual within five years of his imprisonment?” DCW Chief Swati Maliwal 
said. “In developed countries, activities of people accused of heinous crimes if 
released on bail are closely monitored. But we have no such systems here.” 



Devdiscourse 

State DGP, Mumbai police chief gets NHRC notice over rape, murder 

of 9-year old girl 

08-04-2019 

The National Human Rights Commission (NHRC) Monday issued notices to the Police 
Commissioner of Mumbai and Maharashtra's Director General of Police over a report 
that a nine-year-old girl, who had gone missing on April 4 from a slum in Juhu was 
found murdered two days later. The victim's body was recovered from a septic tank in 
her locality in Nehru Nagar, the NHRC said, quoting the report. 

Preliminary medical reports have reportedly confirmed that she was raped and 
murdered, it said. "The NHRC has taken suo motu cognizance of a media report that 
a nine-year-old girl, who had gone missing on April 4 from Nehru Nagar slum area 
of Juhu Mumbai was found murdered on April 6," the rights panel said in a 
statement. 

The Commission has issued notices to the Director General of 
Police, Maharashtra and the Commissioner of Police, Mumbai seeking a detailed 
report in four weeks. The Commission also expects to have a report giving details of 
the mechanism adopted by the police authorities to address the issue more 
effectively, it said. 

According to the media report, a similar incident had taken place in JJ Marg area 
about a one-and-a-half year ago. The NHRC observed that it seems the area lacks 
proper patrolling and monitoring by the police authorities. 

"The culprit in the instant case has a criminal background as he was reportedly 
arrested by the police in the year 2013. The local police officials are expected to be 
vigilant about suspicious activities of these anti-social elements so that such heinous 
crimes could be averted. The right to life and dignity of the innocent victim has been 
grossly violated," the Commission said. 

According to the media report, carried on Sunday, the mother of the victim has stated 
that the girl had gone to get a packet of tea after which she disappeared. A missing 
complaint was lodged with the details about the location and uniform she was 
wearing. The police authorities have arrested the suspect with whom the girl was last 
seen by some people, the statement said. 

 

 

 

 

 



NHRC notice to Delhi govt over non issuance of ration cards to 30 
families 
 

Press Trust of India  |  New Delhi

The National Human Rights Commission
the Delhi government over a report that 30
Delhi, in which three minor girls had died of starvation eight months back allegedly 
still await ration cards. 

After the death of the minor girls, the
ration cards to all those who lived in the building, it said.

The NHRC has also observed that the content of the
and that even after the death of those young girls due to starvation, the authorities in 
the government of Delhi "have not woken up".

"The NHRC has taken suo motu cognizance of a media report that ration cards elude 
30-odd families in the same building of east Delhi, where three minor girls had died 
of starvation eight months ago," the

"The entire area is deprived of basic amenities and the garbage is also being dumped 
near the residential area," the rights panel said, quoting the report.

The Commission has issued a notice to the
submit a detailed report, including action taken after the deaths of the minor girls, 
and present status of the applications pendi
status of public distribution system, along with status of basic amenities in the area.

The response is expected in four weeks, the NHRC statement said.

"Apparently, innocent people have become victims of the stat
approach. This is a serious case of violation of Right to
statement said. 

According to the report, carried on Monday, t
Supply Department officials have stated that under the current rules, eligible 
applicants are required to have the same address on the 
currently reside. 

A module is reportedly being developed by the central government to enable 
beneficiaries to procure ration anywhere in the country with the card issued to them 
on the permanent address or any other place but the sa
the statement said. 

 

NHRC notice to Delhi govt over non issuance of ration cards to 30 

New Delhi Last Updated at April 8, 2019 19:00 IST

National Human Rights Commission (NHRC) Monday issued a notice to 
over a report that 30-odd families residing in a building in east 

Delhi, in which three minor girls had died of starvation eight months back allegedly 

After the death of the minor girls, the Delhi government had reportedly promised 
ration cards to all those who lived in the building, it said. 

has also observed that the content of the news report is "quite disturbing" 
and that even after the death of those young girls due to starvation, the authorities in 

"have not woken up". 

en suo motu cognizance of a media report that ration cards elude 
odd families in the same building of east Delhi, where three minor girls had died 

of starvation eight months ago," the NHRC said in a statement on Monday.

"The entire area is deprived of basic amenities and the garbage is also being dumped 
near the residential area," the rights panel said, quoting the report.

The Commission has issued a notice to the chief secretary of Delhi and asked to 
submit a detailed report, including action taken after the deaths of the minor girls, 
and present status of the applications pending for issuance of ration cards as well as 
status of public distribution system, along with status of basic amenities in the area.

The response is expected in four weeks, the NHRC statement said.

"Apparently, innocent people have become victims of the state's apathy and inhuman 
approach. This is a serious case of violation of Right to Food of the poor people," the 

According to the report, carried on Monday, the Delhi government's
Supply Department officials have stated that under the current rules, eligible 
applicants are required to have the same address on the Aadhaar card where they 

A module is reportedly being developed by the central government to enable 
beneficiaries to procure ration anywhere in the country with the card issued to them 
on the permanent address or any other place but the same is yet to be implemented, 

NHRC notice to Delhi govt over non issuance of ration cards to 30 

Last Updated at April 8, 2019 19:00 IST 

(NHRC) Monday issued a notice to 
odd families residing in a building in east 

Delhi, in which three minor girls had died of starvation eight months back allegedly 

reportedly promised 

report is "quite disturbing" 
and that even after the death of those young girls due to starvation, the authorities in 

en suo motu cognizance of a media report that ration cards elude 
odd families in the same building of east Delhi, where three minor girls had died 

said in a statement on Monday. 

"The entire area is deprived of basic amenities and the garbage is also being dumped 
near the residential area," the rights panel said, quoting the report. 

of Delhi and asked to 
submit a detailed report, including action taken after the deaths of the minor girls, 

ng for issuance of ration cards as well as 
status of public distribution system, along with status of basic amenities in the area. 

The response is expected in four weeks, the NHRC statement said. 

e's apathy and inhuman 
of the poor people," the 

he Delhi government's Food and Civil 
Supply Department officials have stated that under the current rules, eligible 

Aadhaar card where they 

A module is reportedly being developed by the central government to enable 
beneficiaries to procure ration anywhere in the country with the card issued to them 

me is yet to be implemented, 



It is also mentioned in the report that till this system comes into implementation, 
applicants have to submit Aadhaar, having a Delhi address, the rights panel said. 

Reportedly, the deputy chief minister of Delhi, accompanied by the officers from the 
department of food and supplies had visited the building on July 26 last year, after 
the death of three minors due to starvation, it said. 

"It was assured that all the residents would be given ration cards but, till date, 
nothing has happened," the report claimed. 

The news report has referred to some of the cases where residents "have not been 
able to procure a ration card as the landlord of the building has refused to give them 
identity proof," the statement said. 

Most of the people residing in the area have their Aadhaar card issued on their village 
addresses and the officials concerned have told them to get the address changed to 
apply the ration card for which money is required. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



NHRC notice to Punjab Police 
arrested in vehicle theft case
 

 April 8, 2019 
 

The National Human Rights Commission
the Punjab Police chief over reports that a man, arrested in a vehicle theft case, d
allegedly in police custody in
 
The commission has observed that the reports, if true, amount to serious issue of 
violation of right to life of the victim
 
"The National Human Rights Commission
reports that a 22-year-old youth arrested, in a vehicle theft case, died in police 
custody at the Janakpuri post
said in a statement. 
 
The commission has issued a notice to the
seeking a detailed report in four weeks.
 
The commission said it has also directed the DGP to explain as to why this case of 
"custodial death" has not been reported to the NHRC, as per the gu
 
According to media reports
Karan, a resident of Prem Colony, Bhamia Khurd in
 
He, along with his friend,
motorcycle was recovered from them. A case was registered against both of them and 
they were lodged in a lock-
 
At around 4:30 AM, Gautam
following which he raised an alarm and the victim was shifted to the Civil Hospital, 
where doctors declared him brought dead, it said.
 
Reportedly, the deceased had a "notorious past" and was also facing a snatc
registered against him at the
for declaring him a proclaimed offender were also going o
the court, the statement said.
 
According to another media report, the family members of the victim have alleged 
that he was taken away by police, without disclosing any reason and was later 
"framed" in the vehicle lifting case, i
 
"The family reportedly visited the police check post several times and requested a 
meeting with Karan, but they were not allowed. The next day, the family members 
were informed that the victim has committed suicide by consuming poison.

 

NHRC notice to Punjab Police chief over 'custodial death' of man 
arrested in vehicle theft case 

National Human Rights Commission Monday sent a notice to
over reports that a man, arrested in a vehicle theft case, d

allegedly in police custody in Ludhiana. 

The commission has observed that the reports, if true, amount to serious issue of 
violation of right to life of the victim. 

National Human Rights Commission has taken suo motu cognisance of
old youth arrested, in a vehicle theft case, died in police 

the Janakpuri post in district Ludhiana, Punjab on Sunday," the NHRC 

The commission has issued a notice to the Director General of Police of the state, 
seeking a detailed report in four weeks. 

The commission said it has also directed the DGP to explain as to why this case of 
"custodial death" has not been reported to the NHRC, as per the gu

media reports carried Monday, the deceased has been identified as 
Karan, a resident of Prem Colony, Bhamia Khurd in Ludhiana. 

He, along with his friend, Gautam was arrested by police, on April 6 and a stolen 
was recovered from them. A case was registered against both of them and 

-up, the NHRC said, quoting the report. 

Gautam noticed blood coming out from the mouth of Karan, 
following which he raised an alarm and the victim was shifted to the Civil Hospital, 
where doctors declared him brought dead, it said. 

Reportedly, the deceased had a "notorious past" and was also facing a snatc
registered against him at the Model Town Police Station and proceedings against him 
for declaring him a proclaimed offender were also going on as he was not attending 
the court, the statement said. 

According to another media report, the family members of the victim have alleged 
that he was taken away by police, without disclosing any reason and was later 
"framed" in the vehicle lifting case, it said. 

"The family reportedly visited the police check post several times and requested a 
meeting with Karan, but they were not allowed. The next day, the family members 
were informed that the victim has committed suicide by consuming poison.

chief over 'custodial death' of man 

Monday sent a notice to 
over reports that a man, arrested in a vehicle theft case, died 

The commission has observed that the reports, if true, amount to serious issue of 

has taken suo motu cognisance of media 
old youth arrested, in a vehicle theft case, died in police 

on Sunday," the NHRC 

of Police of the state, 

The commission said it has also directed the DGP to explain as to why this case of 
"custodial death" has not been reported to the NHRC, as per the guidelines. 

carried Monday, the deceased has been identified as 

was arrested by police, on April 6 and a stolen 
was recovered from them. A case was registered against both of them and 

 

ed blood coming out from the mouth of Karan, 
following which he raised an alarm and the victim was shifted to the Civil Hospital, 

Reportedly, the deceased had a "notorious past" and was also facing a snatching case 
and proceedings against him 

n as he was not attending 

According to another media report, the family members of the victim have alleged 
that he was taken away by police, without disclosing any reason and was later 

"The family reportedly visited the police check post several times and requested a 
meeting with Karan, but they were not allowed. The next day, the family members 
were informed that the victim has committed suicide by consuming poison. 



"As alleged by the family of the deceased, he was tortured by police to confess 
stealing of the vehicles. As per police version, a judicial probe has been ordered and 
on the basis of the autopsy report, action will be taken," the NHRC statement said. 
 


